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      Before Hon’ble Chairman, National Green Tribunal, New Delhi 
                                                                    

                                       OA      1354   of 2024 

                                                            INDEX 
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            Naresh Kadyan 

Place: Ahmedabad Date: 3-2-2025 

                                                        

                                                     A F F I D A V I T 

 I, Naresh Kadyan Son of Late Shri Om Parkash Kadyan, Master Trainer in Animal 

Welfare to Govt. of India and Retired Member, Haryana State Committee for 

Slaughterhouses, Department of Urban Affairs and Local Bodies (Govt. of 

Haryana), C- 38, Rose Apartment, Delhi- 110085, do hereby solemnly affirm and 

state on oath as under:  

It is humbly submitted that: 

1. In Haryana, Pipal Tree adopted as a State Tree, and Notified without any 

Regulations and permission was not granted to destroy by the Forest 

Department. 

2. Many birds made their nests on these trees but destroyed, ignoring the 

instruction of PCCF cum CWLW. 

3. Roots of one Pipal Tree was very much existed but never covered by the 

committee, and there is no public witness was involved to sign report, 

which was not uploaded completely. 

4. Two requests bearing No. CMOFF/N/2024/106589: CMOFF/N/2024/107305, 

were mishandled and report not acceptable. 

It would be pertinent to mention here that: 

1. The site is not feasible for a new project being many offices functioning in 

the premises, along with few structures already established: 

A). Office of Deputy Director of Animal Husbandry. 

B). Veterinary Hospital. 
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C). Infirmary, which was declared and adopted but non-functional. 

2. Few trees were more than 75 years old, and these trees were not awarded 

pension of Rs. 2500/-, the scheme is named as Pran Vayu Devta Pension 

Scheme. In the scheme the pension shall be given by the Urban Local 

Bodies department for the upkeep of the trees, installing plates, grilles, 

etc. The pension shall continue to increase every year, on lines similar to 

the Old Age Samman Pension Scheme in the state. The pension shall be 

given by the Urban Local Bodies department to the person on whose land 

the trees are growing, “Pran Vayu Devta Pension Scheme”, aims at 

protecting old trees for their natural and cultural significance. Despite 

their significant role in the ecosystem, the decades-old trees are often 

overlooked in habitat conservation programs. 

To put in place a legal mechanism to identify inventories, protect, and 

conserve such old trees, the Forest Department has also prepared draft 

Haryana (Declaration, Protection, and Preservation) Heritage Tree Rules 

2021. Under the rules when a tree is notified as “heritage” in the state, any 

person or organization that cut fell or cause any damage to the heritage 

tree will be liable for punishment with a fine which may extend to Rs 500 

or with imprisonment for a term which may extend to one month or both, 

as per the provisions of draft Heritage Tree Rules. 

Place: Ahmedabad.  

Date: 3-2-2025. 

                                                                               
                                                                                                             Naresh Kadyan 

                                                                                                                      Deponent 

                                                   V E R I F I C A T I O N  

 

I, Naresh Kadyan on solemn affirmation and oath state that all the facts stated 

above are correct to the best of my knowledge and belief and nothing is false or 

concealed. The contents being true I swear this affidavit. Solemnly affirmed at 

Ahmedabad on 3rd day of February 2025. 

                                                                                 
                                                                                                             Naresh Kadyan 

                                                                                                                      Deponent 
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